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(2) (1) A copy each of the fol­
lowing Notifications (Hindi 
and English versions) under 
subsection (4) of section 26 
of the Bengal Finance (Sales 
Tax) Act, 1941, as in force in 
the Union Territory of 
Delhi: —

(a) The Delhi Sales Tax (Fifth 
Amendment) Rules, 1972, 
published in Notification No. 
F. 4C45)/71-Fin. (G) ip Delhi 
Gagett$ dated the 8th June, 
1972.

(b) The Delhi Sales Tax (Sixth 
Amendment) Rules, 1972* 
published in Notification No. 
F. 4(60>/71-Fin. (G> in Bellai 
Gazette dated the 3rd August, 
1972.

<c) The Delhi Sales Tax (Seven­
th Amendment) Rules, 
pu)>]istad in UptifiQSitfcB Np. 
f .  i(24)/12-Ma. (G) in Delhi 
Gazett? dated the 6tb Octo­
ber, 1972.

^ii) A statement (Hindi and Bng- 
lish versions) showing rea­
sons for delay in laying +he 
above Notifications.
[Placfyl fe library. See No. 
LT-4121/72.3

<<8) A copy each of the following 
Notifications (Hindi and Etŷ - 
lish versions) under section 
38 of the Central Excises and 
Salt Act, 1944: —

(ji) The Cental Excise (Four­
teenth Amendment) Rules, 
1972, published in Notifica­
tion No. G.S.R. 1494 in 
Gtazetfe of India dat^d the 
2nd December, 1972.

<ii) The Central Excise (Fif­
teenth Amendment) Rules, 
1972, publisher in Notifica­
tion No. G.S.R. 1495 in 
Gazette of India dated the 
2nd December, 1972.

ffilaced in mrnry, See No. LT- 
4 m m i

(4) A copy each of the following. 
Notifications (Hindi and Eng­
lish versions) under section 
159 of the Customs Act, 
1902: —

U) G.S,R. 479(E) published in 
Gazette of India dated the 
4th Decembei, 1972 toge­
ther with an explanatory 
memorandum.

(ii) G.S.R. 480(E) published in 
Gazette of India dated the 
4th December, 1972 together 
with an explanatory me­

morandum.
[Placed in Library. See No. 
LT-41W72.]

(5) A copy each of the Allowing 
&^>ti$cations (Hindi and Eng­
lish versions) issued under 
the Central Excise Rules, 
1944: —

(i) G.S.R. 472(E) published in 
Gazette of India dated the 
30th November, 1972 toge­
ther with an explanatory 
memorandum.

(uj G.S.R. 476(Ejf published in 
Gazette of India dated the 
1st December, 1972 together 
with an explanatory memo- 
randum.
[Placed in Library. See No. 
LT-4123/72.] '

Reviews & Annuai. Exports

THE MINISTER OF STATE IN THE 
MINISTRY OF BUSSL AND MINBS 
(SHRI SHAHNAWAZ KHAN): I beg 
to lay on the Table a copy each of 
the fol&wjjig papers under su$>*s«o 
tion (1) of section 619A of the Com­
panies Act, 1956;—

(1) (i) Review (Hindi and Eng­
lish versions) by the Govern­
ment in the working of the 
Triveni Structural Limited, 
t o  the year 1971-72.
(ii) Annual Report (Hindi 
and English versons) of the 
Triveni Structural* Limited.
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[Shri Shahnawaz Khan]
lor the year 1971-72 along 
■with the Audited Accounts 

and the comments of the Com­
ptroller and Auditor General 
thereon.
[Placed in Library. See No. 
LT-4125/72.]

(2) (i) Review (Hindi and Eng­
lish versions) by the Govern­
ment on the working of the 
Mining and Allied Machinery 
Corporation Limited, Durga- 
pur, lor the year 1971-72.
(ii) Annual Report of the 

Mining and Allied Machinery 
Corporation Limited, Durga- 
pur, for the year 1971-72 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor Ge­
neral thereon.
[Placed in library. See No. 
LT-4126/72.3 

(8) (i) Review by the Govern­
ment on the working of the 
Bharat Heavy Plate and Ves­
sels Limited, Visakhapatnam, 
for the year 1971-72.
(ii) Annual Report of the 

Bharat Heavy Plate and Ves­
sels Limited, Visakhapatnam, 
for the year 1971-72 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor Ge­
neral thereon.
[Placed in Library. See No. 
LT-4127/72.]

Statem ent Be. C otton  C orporation  
and A n nu al R eport o r  I.M.P.E.C.
THE MINISTER OF FOREIGN 

TRADE (SHRI L. N MISHRA): I
beg to lay on the Tabie—

(1) A statement (Hindi and Eng­
lish versions) regarding cot­
ton purchases by the Cotton 
Corporation of India during 
1971-72 and Cotton Price Po­
licy for 1972-73. [Placed in li­
brary. See No. LT-4128/72.]

(2) A copy of the Annual Report 
(Hindi and English versions)

of the India Motion Pictures 
Export Coiporation Limited, 
Bombay, for the year 1970-71 
along with the Audited Ac­
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub­
section (1) of section 619A o£ 
the Companies Act, 1956. 
[Placed in library. See No. 
LT-4129/7SL]

A nnual Report of W est Bengal A ero-* 
Industries Corporation

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN­
TARY AFFAIRS (SHRI B. SHAN- 
KARANAND): On behalf of Shri 
Annasaheb P. Shinde, I beg to lay 
on the Table a copy of the Annual 
Report of the West Bengal Agro-In­
dustries Corporation Limited, Calcut­
ta, for the year 1969-70 along with 
the Audited Accounts and the com­
ments of the Comptroller and Auditor 
General thereon, under sub-section (1) 
of section 619A of the Companies Act; 
1956. [Placed in library. See No. LT- 
4130/72]

N onncATioN s 4c A nnual Report o r  
Coffee Board

SHRI L. N. MISHRA; On behalf of 
Shri A. C. George, I beg to lay on the 
Table—

(1) A copy each of the following 
Notifications (Hindi and Eng­
lish versions) under sub-sec- 
tion (3) of section 48 of the 
Coffee Act, 1942:—

(i) The Coffee (Fourth Amend­
ment) Rules, 1972, publish­
ed in Notification No. G.S.R. 
929 in Gazette of India 
dated the 5th August, 1972.

(ii) The Coffee (Fifth Amend­
ment) Rules, 1972. publish­
ed in Notification No. G.SJl. 
1077 in Gazette of IzvUa


